Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 15/08/2026

(2004) 09 PAT CK 0030
In the Patna High Court
Case No : C.W.].C. No. 10579 of 2004

Vijayendra Kumar and Another APPELLANT
Vs
State and Others RESPONDENT

Date of Decision : 27-09-2004
Acts Referred:

Citation : (2004) 4 PLJR 795
Hon'ble Judges : R.S. Garg, ]
Bench : Single Bench

Judgement

R.S. Garg, J.—After hearing the learned counsel for the parties, I dispose of the
writ application with a direction to the respondent No. 2 to dispose of the
petitioners" application for grant of arms licence within a period of 30 days from
the date of receipt of a copy of this order. I must remind the Licensing Authority
that in a State like Bihar where illegal arms are being sold like ground-nuts
everywhere if a man comes to him for obtaining a licence then his application
could not be kept pending just for nothing. If such applications are kept pending
unnecessarily then this non-action on the part of the District Magistrate/
Lecensing Authority is compelling the poor citizens to make a search of illegal
arms dealers so that against the onslaught of Rangdars, extortionists, dacoits
and robbers etc. they are in a position to defend themselves. I ask him to
consider the question that in a given case if certain persons armed with illegal
arms enter in the shop of a man and start shooting indiscriminately and at that
point of time the person under attack uses the illegal arms to protect oneself
then what shall be the position. The arms are not the ornaments, these are
needed by public in a State like Bihar where everbody has to protect his ownself.

2. The petition is disposed of.
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